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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH, NEbJ DELHI.
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Shri Bhaguan Kaur Us, Unian af India & Or®.

0A«128i/90

1Q> 7.90

Prasant : Shri V.P. Sharma, caunsel far tha applicant.

This is a casa af family pensian ta a uidau mt Uyv

arstuhile afficial af the state af Ajmer. Narmally, this

casa shauld be heard at 3adhpur Bench but pensianei^ hawa

been given the autharity ta file their casas in any Banch

and as such this applicatian can be taken up at the

Principal Bench uithaut any autharisatian*^

The family pensian has ta be paid by tha Gaverninent

•f Rajasthan^ wfeMwaos althaugh the amaunt wauld be debited
ta the Central funds.

The learned caunsel far the applicant said that tha

pensian papers have already been prepared in the affica af

the Superintendent af Palice, Ajmer but they have nat been

faruarded ta the Directfifh, Pensian Department as advised

in the Gavernmant af Rajasthan, Finance (Gr.2) Department

naroarandum Na. 1(50)FD(Gr,2)/82 dated 23.5.1988*

Shri Sharma shaued a capy af the arder dated 22.5.90

issued by tha S.P. Ajmer autharising a pensian af Rs.SO/-

and D.A. as applicable fram time ta time u.e,f. 22,9.77

in favaur af Smt. Bhaguan Kaur but said that thasa papers
net

stba^d^been faruarded ta tha apprapriate autharities*

Shri Sharma prayed that a natice may be issued ta tha

S.P. Ajmer abaut this and tha matter ba dispased ef at
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this stag*.

Issue natica ta tha S.P,, District Ajinar and ta

raspandant Na.5 ta ensure that the family pensian

autharised by the Superintendent Palica is paid ta

tha widau uiithaut any further delay.

A capy af the ardar issued by the S.P. Ajmer may

be enclased yith a natica ta bath respandents Na,3 and

5. The case may be treated as clased^o,

(3.P. SHARMA)
nEMBER

(B.C. MATHUR)
VICE CHAIRWAN


